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Outdated Laws 

3633. SHRI R. SAMBASIVA RAO Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Finance Minister has expressed that 
outdated laws need overhauling; 

(b) if so, whether the laws of the forties and fifties 
that inhabit economic growth so that the twin Joals of a 
seven percent GDP growth and abolition of poverty by 2020 
is realised: 

(c) if so, the total outdated laws that are being 
considered for overhauling; and 

(d) if so, the time by which the final decision in this 
regard is likely to be taken? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (d) The modern legal system is essential 
for high growth of GDP as well as abolition of poverty. 
The outdated laws need overhauling as laws of forties and 
fifties have often inhibited economic growth. 

An expert group was set up under the chairmanship 
of Finance Secretary in the Department of Economic Affairs 
to review Laws/Acts pertaining to this Department. The 
expert committee has reviewed, in all 50 LawlActs 
pertaining to Department of Economic Affairs. 

Out of these Acts, three pertain to the Insurance and 
18 Acts pertain to the Banking Division. The recommen-
dations of the Committee are being examined. 

Guidelines on Investment of Surplus 
Funds to PSUs 

3634. SHRI ASHOK NAMDEORAO MOHOL : Will the 
Minister of INDUSTRY be pleased to state : 

(II) whether the Govemment have issued guidelines 
to Public Sector Undertakings on investment of surplus 
funds; 

(b) if so. the details thereof; 

(c) whether some Public Sector· Undertakings are 
finding it difficuh to generate funds; 

(d) if so, the details of such PSUa; Met 
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(e) the steps taken by the Govemment to help these 
PSUs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) and (b) 
The govt. have issued guidelines to the PSUs on 
Investment of their surplus funds which provides inter-alia 
that investments should be made only in instruments with 
maximum safety naving no element of speculation on the 
yield after verifying credit rating of the instruments and that 
it should be based on sound commercial judgments. 

(c) to (9) The difficulties faced by the PSUs to generate 
funds varies from time to time and enterprise specific 
actions are taken by the Govemment and the Manage-
ments. 

Dumping of Used Magnesia by China 

3635. SHRI K. YERRANNAIDU : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether the Andhra Pradesh Government has 
requested the Union Government for taking steps to 
prevent dumping of used magnesia by China and consider 
a provisklnal anti-dumping duty in the context of Sea Water 
Magnesia Plant ~t up by MIs. Birla Periclase Ltd., 
Visakhapatnam; and 

(b) if so, the steps taken by the Govemment to avoid 
irreparable damage to the above nascent industry? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) The Andhra Pradesh 
Govemment has made no request regarding dumping of 
used magnesia by China. However, the Andhra Pradesh 
Govemment has requested the Union Govemment for 
taking steps to prevent dumping of fused magnesia by 
China and consider a provisional anti-dumping duty in the 
context of Sea Water Magnesia plant set up by MIs. Bina 
Periclase Ltd. Visakhapatnam. 

(b) The Designated AuthOrity appointed under the 
Customs Tariff Act and the Rules made thereunder. is 
conducting investigations into the existence. degree and· 
effect of alleged dumping of fused magnesia and shall 
notify lis fIndingI, prelminary or otherwise, in accordance 
witt .,., time limits p!'8ICribed Within the law. 


